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IN THE CENTRAL ADMINISTRA TIVE BRAN CH
PRINCIPAL BENZCH

7

O+As Noi481/90

New Delhi, dated the lOth June, 1994.

Hon'ble Shri S.R. Adige, Member(a)

Hon'ble 3mt.Lakshmi Swaminathan, Member(J) -

Shrf Ajit Inder Parkash Khanna
O/0 the Chi=f Pamner, Towsn snd
country Planning Organisation, .
E..Bloé}g Vikas Bhawan, I.P. Estate,
I\bw Delhio .
. ' X J‘pplicant
(None for the ®plicant §
V/s )

13 Union of India through
¥cretary, Ministry of Urban
Rewlopment, Nrman Bhawan, N/Delhi

24 Ghairman, Town and Count:y Plémizag
Organi sation, M. mman Bhawan, New Delhi

3. Ghie f Plamer, Town & CGountry Plaining
Organisation, E-Bloc,k, Vikas Bhawan,
Iopo Esta‘be, New }%lhl-t .

44 Secre tary, Department of Persormel and
-Braining and Administrative Re forms,
North Block, New Ielhi .

5, Grisvance s Officer of Staff Town_

and Gpuntry Planning Or ani sation, .
B Block, Vikas Bhawan, ©s Estate, New Delhi

64 Srit « Chgaide r Kanta

7% Smt. Sunita Hooj a
ALl Planning Assigtant

8¢ Smt. Usha Rajdhan
94 Sh.V.K. Rawat

104 Smt Miima Bhardwaj
1l. SmtJagan Mohan Rao

(By a¥vocate Sh, MoK, Gupta )

e{o Town c§n<;l Coumtry .
Planid anmi satio

E.Blocl?? V:.Fgas Bham&'
1.P, Bhawgn, New D2lhi

\

<+ Begpondents

JUDGREN T(ORAL)

(Hon'ble Shri S.Re Adige, Membe r(4))

Bore for the gpplicant, although, we waited

till L1.O0PM today. Shri M.K. Guptg,ldscounsel
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for the resgpondents 1L to 5 presnt, /

2. In view of the absence of the applicant ang

his counsel, this spplication is dismissed for

& fault and non prosecutiony
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(.ak shmi Swami nathan) : (ooR Adi/ge)

Momber{J) Membe r(A)



